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O R DE R (ORAL)

Per Ms. Manjula Das, Judicial Member

Mr.A.Pal, 1d. Counsel assisted by Mr.A.Ghosh, ld. Counsel for the
petitioner on record, submits that the order passed by the Tribunal in OA
363/2016 dated 22.4.2016 has been duly complied with by passing a speaking
order dated 27.3.2018. The speaking order be kept on record. Ld. Counsel
further prays for liberty to file a fresh OA assailing the speaking order.

2. In view of the above fact that the speaking order dated 27.3.2018 is
passed by the respondent authorities in due compliance of the order passed by
this Tribunal in OA 363/2016, the CP stands closed. Liberty is however,

granted to the applicant to assail the speaking order if so desired.
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